F.No.01/91/180/09/AM18/EC
Government of India
Ministry of Commerce & Industry
Directorate General of Foreign trade
Udyog Bhawan, New Delhi-110011
Dated: 24th May, 2019

OFFICE MEMORANDUM

Subject: Draft Comprehensive ITC (HS) Export Policy, 2019

Based on inputs received from various Partner Government Agencies, it is
proposed to bring out a comprehensive Export Policy for all ITC(HS) tariff codes|
including items which are ‘free’ for export and do not currently exist in the policy),
covering conditions/ restrictions imposed by Partner Government Agencies on
exports.

2. The updated and revised draft of Schedule 2 of ITC (HS) Export policy 2019 has
been prepared as per the following:

i.  Policy of export of all ITC (HS) codes will remain as per the existing Export

policy. No change is envisaged in the existing Export Policy.

ii.  All existing ITC (HS) tariff lines have been added to the policy including the
ITC (HS) codes for which export is free.

ii.  All existing Policy conditions in the current Export policy have been
incorporated in the draft export policy 2019.

iv.  The draft policy incorporates all notifications and Public notices issued after
January, 2018 for ITC (HS) codes related to export policy.

V. Non-tariff regulations imposed by the Partner Government Agencies have
also been added in the “policy condition” column in the draft,

vi.  EachITC (HS) code includes compliances mentioned in the ICEGATE.

3: Comments/suggestions on the Draft Export Policy 2019 (excluding Policy of
specific items) are invited from all the stakeholders/exporters. Any factual
inaccuracy/error may also be pointed out. The draft policy will be available on the
DGFT website for next 10 days. Suggestions/Comments (if any) may be sent to Export

Cell, DGFT on export-dgft@nic.in.
B

Dy. Director General of Foreign Trade
Tel. No. 23061562 Extn. 283

Email: nitish.suri@nic.in

To

All the stakeholders
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General Notes
Export Policy

to

Goods under Restrictions

Note to Read Policy

and apply
restricted license.

for

Explanatory Note for Row and Column
Description of Schedule -2 Export Policy,
online application for export of restricted
(Non-SCOMET) items.

Schedule 2 Export Policy

Appendix 1 List of Wild Life Entries in Wild Life
(Protection) Act, 1972

Appendix 2 List of flora included in Appendix |
(Prohibited Species) & Appendix |l
(endangered species) of CITES

Appendix 3 List of SCOMET items

Appendix 4 Definition of Finished Leather
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General Notes to Export Policy

1. Free Exportability

All goods other than the entries in the export licensing schedule along with its appendices
are freely exportable. The free exportability is, however, subject to any other law for the
time being in force. Goods not listed in the Schedule are deemed to be freely exportable
without conditions under the Foreign Trade (Development and Regulations) Act, 1992 and
the rules, notifications and other public notices and circulars issued there under from time
to time. The export licensing policy in the schedule and its appendices does not preclude
control by way of a Public Notice / Notification under the Foreign Trade (Development
and Regulations) Act, 1992.

2. Code does not limit the item description

The export policy of a specific item will be determined mainly by the description and
Policy Conditions in the schedule. The code number is illustrative of classification but
does not limit the description by virtue of the standard description of the item against the
code in the import part of the ITC(HS) classification.

Exports shall be ‘Free’, unless regulated

(a) Exports shall be ‘Free’ except when regulated by way of “prohibition’, ‘restriction’ or
‘exclusive trading through State Trading Enterprises (STEs)’ as laid down in Indian
Trade Classification (Harmonised System) [ITC (HS)] of Exports and Imports. The list
of ‘Prohibited’, ‘Restricted’ and ‘STE’ items can be viewed by clicking on ‘Downloads’
at http://dgft.gov.in.

(b) Further, there are some items which are ‘free’ for import/export, but subject to
conditions stipulated in other Acts or in law for the time being in force.

3. Classes of Export Trade Control
A. Free Goods

Goods listed as “Free” in the Export Licensing Schedule may also be exported without
an export licence as such but they are subject to conditions laid out against the
respective entry. The fulfillment of these conditions can be checked by authorized
officers in the course of export.

B. Restricted Goods

The restricted items can be permitted for export under licence. The procedures /
conditionalities wherever specified against the restricted items may be required to be
complied with, in addition to the general requirement of licence in all cases of restricted
items.

4
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C. Prohibited Goods

The prohibited items are not permitted to be exported. An export licence will not be
given in the normal course for goods in the prohibited category. No export of rough
diamond shall be permitted unless accompanied by Kimberley Process (KP) Certificate
as specified by Gem & Jewellery EPC (GJEPC).

D. State Trading Enterprises

Export through STE(s) is permitted without an Export Licence through designated STEs
only as mentioned against an item and is subject to conditions in para 2.20 of Foreign
Trade Policy 2015-20.

E. Special Chemicals, Organisms, Materials, Equipments & Technologies
(SCOMET)

SCOMET Items shall be governed by the specific provisions of (i) Chapter IV A of the
FT(D&R) Act, 1992 as amended from time to time (ii) Table A and Appendix-3 of
Schedule 2 of ITC(HS) Classification of Export & Import Items (iii) Para 2.16, Para 2.17,
Para 2.18 of FTP and (iv) Para 2.73- 2.82 of Hand Book of Procedures, in addition to the
other provisions of FTP and Handbook of Procedures governing export authorizations.

F. Restrictions on Countries of Export

Prohibitions (Country, Organisations, Groups, Individuals etc. and Product Specific) will
be regulated as per provisions contained in Chapter 2 of Foreign Trade Policy 2015-2020,
as amended from time to time.

G. Exemptions granted for export to Bhutan

Export of (i) Milk powder ; (ii) Wheat; (iii) Edible oil; (iv) Pulses; and (v) Non-basmati
rice to Bhutan will be exempted from any ban and without any quantitative restrictions.
[Notification No. 81(RE-2013)/2009-2014 dated 13.06.2014].

Export of 1600 MTs of Milk Powder per annum to Bhutan (as per Calendar year i.e.

18t January to 31St December) will be exempted from any export ban.

H. Special condition for export of processed and/or value added agricultural
products

Export of following processed and/or value added agricultural products will be exempted
from any restriction / ban even in the event of restriction / ban on the export of basic farm
produce :

S. No. Name of Product Tariff Item HS
Code
1 Wheat or Meslin flour 1101
2 Cereal flours other than of wheat or meslin 1102
(Maize,Oats etc.)
5
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3 Cereal groats, meal pellets 1103

4 Cereal grains otherwise worked except rice | 1104
of heading no. 1006; germ of cereals, whole,
rolled , flaked or ground

5 Other Cereals items 1901 to 1905

6 Milk products including casein and casein 3501
products etc.

7 Butter and other fats derived from milk, 0405
dairy spread etc.

8 Cheese and Curd 0406

9 Value added products of onion 0712

10 Peanut Butter 15179020

[Notification No. 31(RE-2012)/2009-2014 dated 04.02.2013]

I. Exemption granted to organic food items from any ban and quantitative
restrictions w.e.f. 19.04.2017

Exemption from the application of quantitative ceiling and export bans on export of
organic agricultural products
(wheat, non-Basmati rice) and organic processed products (edible oils and sugar).

[Notification No. 03/2015-2020 dated 19.04.2017]

(@) Export of following items from Custom EDI ports have been exempted from all
quantitative ceilings and irrespective of any existing or future restriction/ prohibition
on export of their basic product (non-organic), subject to due certification by APEDA
as being organic under the National Programme for Organic Production (NPOP):

(1)  organic wheat
(i) organic non-Basmati Rice
(excluding rice in husk — paddy or rough)
(iii) organic edible oils
(iv) organic sugar

(b) The quantitative ceiling in respect of export of organic pulses and lentils has been
increased from 10,000 MT per annum to 50,000 MT per annum, subject to
certification by APEDA as being organic pulses and lentils, subject to following
conditions:

(i) Export contracts should be registered with APEDA, New Delhi prior to shipment;
and
(i) Export shall be allowed only from Custom EDI Ports.
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J. Exemption granted for export of specified quantities of essential food items to
Maldives

Exemption from any existing or future restriction / prohibition on export of the following
quantities of potato, onion, rice, wheat flour, sugar pulses and eggs to the Republic of
Maldives under bilateral trade agreement between Government of India and Government
of Maldives during the period 2019-20 (April to March):

Item Quantity (in MT)
Potato 15,492.36
Onion 25,744.26

Rice 89,454.22

Wheat Flour 78,612.26

Sugar 46,444.74

Pulses (dhal) 161.65

Eggs 307,885,069

numbers

[Notification No. 04/2015-20 dated 07.05.2019]

_7-

www.taxguru.in



Draft ITC (HS) Export Policy, 2019

TABLE-A

GOODS FALLING IN MORE THAN ONE CHAPTER OF ITC (HS) CLASSIFICATION

NOTE 1
(i) The term “Wild Animal” and Animal Article would have the same meaning as defined in the Wild
Life (Protection) Act, 1972.

Chapter Item Description Policy Policy Conditions
0106 All wild animals, animal articles| Prohibited Not permitted to be exported.
0208 including  their  products and
0210 derivatives  excluding those for
0300 which ownership certificates have
0407 been granted and also those required
0408 for transactions for education,

0410 scientific research and management
0502 under Wild Life (Protection) Act,
0504 1972 including their parts and
0505 products.

0506

0507

0508

0509

0510

0511

1504

1506

1516

1517

1518

1600

3000

50, 51, Dress materials/ready made Restricted Exports permitted under licence.
52, 54, garments fabrics/textile items with
55, 60, imprints of excerpts or verses of the
61, 62, Holy Quran

63

Special Chemicals, Organisms,
Materials, Equipments &
Technologies (SCOMET) items as
specified in Appendix-3 of this
Schedule

Restricted/
Free

Prohibited /

a. Exports would be governed as per the
conditions indicated in Appendix-3 of thig
Schedule.

b. Export of items specified in Category 0 of the
SCOMET list is governed by the extant provisions
of the Atomic Energy Act 1962 as amended and
rules, regulations, guidelines and resolutions
issued under the said Act. Unless otherwise
prohibited, export may be permitted against an
authorization granted by the Department of
Atomic Energy.
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c. Export of items specified under the Note 2 of]
the 'Commodity Identification Note' of the
SCOMET list would be permitted against an
authorization granted by the Department of]
Atomic Energy.

d. Export of items specified in Category 6 of
SCOMET list (Munitions List), (except those
covered under Note 2 and 3 of Commodity|
Identification Note of the SCOMET list) i
governed by the extant Standard Operating
Procedure issued by the Department of Defence
Production in the Ministry of Defence. Unless
prohibited, export may be permitted against an
authorization issued by the Department of Defence
Production.

e. Export of items specified in Categories 1, 2, 3,
4, 5 and 8 of the SCOMET list is governed by the
notifications, public notices and circulars issued
under the Foreign Trade (Development and
Regulation) Act 1992 as amended. Unless
otherwise prohibited (including the items covered
under Note 4 of the Commodity Identification
Note of the SCOMET list), export of such items
may be permitted against an authorization issued
by the DGFT.

[Notification No. 05/2015-20 dated 24.04.2017]

Any
Chapter

Samples/ Exhibits of goods included
in Schedule 2

Free

Samples/exhibits ~ of goods including those in
Schedule 2 of this book, except all prohibited
items, and all items specified in Appendix-3  tg
Schedule 2 (SCOMET) , restricted items, and
items in Chapter 29, 93 and 97

Any
Chapter

Any other item whose exports
are regulated by Public Notice
issued by the Director General of
Foreign Trade in this behalf

Free

Subject to conditions as notified in the respective
Public
Notice

All
Chapters

All Items

Prohibited/
Restricted/
Free

Export of goods including plant & plant
products using wood packaging material such as
pellets, dunnage, crating, packing blocks, drums,
cases load hoards, pellet collars and skids etc.
shall be allowed subject to compliance of
International ~ Standards  for  Phytosanitary
Measures [ISPM]- 15.

57

Handmade Woolen  Carpets
including other floor coverings like
\Woolen Durries, Druggets, Gabbas,
Namdhas and Shaggy

Free

Export shall not be permitted on the basis of
Documents against Acceptance(D/A) Unless

(8) Such export is covered either by Bank
Guarantee or ECGC Guarantee
or

(b) Such export is to own Subsidiaries/ own
Trading Companies/ own Office-cum-
warehouses.
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[Notification No. 5(RE-2012)/2009-2014 dated
02.07.2012 read with Notification No. 14(RE-
2012)/2009-2014 dated 28.08.2012]

Any
Chapter

Handicraft items

Free/
Restricted (as
applicable)

Export shall not be permitted on the basis of
Documents against Acceptance(D/A) Unless

a) Such export is covered either by Bank
Guarantee or ECGC Guarantee
or

b) Such export is to own Subsidiaries/ own
Trading Companies/ own Office-cum-
warehouses.

[Notification No. 5(RE-2012)/2009-2014 dated

02.07.2012 read with Notification No. 14(RE-

2012)/2009-2014 dated 28.08.2012]

10
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Explanatory Note for Row and Column Description of Schedule -2 Export
Policy

This Schedule is organized as under:

1. The titles of Chapters, Sub-chapters, Note and Chapter Licensing Note are provided
for ease of reference only.

2. Inan eight digit EXIM Code, the first two digits represent the Chapter, followed by
two digits for the Heading, two digits for Sub-heading and another two digit developed
in India under the common classification system for the Item.

3. Inthis Schedule, the meanings of Heading, Sub-heading and Items are as under:

a. "Heading", in respect of goods, means a description in list of this Schedule
accompanied by a four —digit number and includes all sub-headings of items the
first four digits of which correspond to that number;

b. "Sub-heading", in respect of goods, means a description in the list of this

Schedule accompanied by a six-digit number and includes all items the first six-
digits of which correspond to that number;

c. "ltem Description” means a description of goods in the list of this Schedule
accompanying eight digit EXIM Code as given in the Column 4.

4. Each Chapter contains number of rows and each row is divided into six columns.

5. The column name and their descriptions are given in the table below:

Column| Column Column Description
No. Name

1.  [Entry No. |Gives the order of the main entry in the Schedule 1. The column is
designed for easy reference and gives the identity of the raw covering
the set consisting of Tariff Item Code, Unit Item description Export
Policy and Policy Conditions along with the connected Licensing Note
and Appendix.

11
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Tariff ltem
(HS) Code

This is an eight digit code followed in the Schedule 1 - Import Policy,
Customs and the DGCIS code. The first two digits give the
Chapter, next two digit give the heading and the subsequent two digit
for Sub-heading. The last two digits developed in India under the
common classification system for the Item.

The first six digit code and product description corresponds exactly with
the six digit WCO (World Customs Organisation) website.

The ITC(HS) code numbers in Schedule 2 (Export Policy) are
illustrative of classification but does not limit the description by
virtue of the standard description of the item against the code in the
Import Schedule of the ITC(HS) Classification.

Unit The second column gives the unit of measurement or weight in the
tariff item, which is to be used in shipping bill and other documents. In
most cases, the unit is given as “u” denoting number of pieces.

Iltem The item description against each code gives the specific description

Description|of goods, which are subject to export control. This description does not
generally correspond with the standard description against the code. In
most cases, the description will cover only a part of standard
description.

Export This column is for the general policy regime applicable on the item.

Policy Generally, the Export Policy is one of the following.

Prohibited [Not permitted to be exported. Export Licence will not

be given in the normal course

Restricted [Export is permitted under a licence granted by the DGFT

STE* Export allowed only through specified State Trading
Enterprises (STES) subject to specific conditions laid out
in Para 2.20 of the FTP 2015-20

Free Export is permitted without a licence from DGFT.

However, certain procedural conditions can be notified
by DGFT time to time through Public Notice. The free
exportability is, however, subject to any other law for
the time being in force.

12
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6. |Policy This column specifies the special conditions, which must be met for
Conditions fthe export of goods in the item description column. The column may
also give the nature of restriction under the broad category in the Export
Policy column. The intention of incorporating this column is solely
and exclusively to make the Export Schedule self contained and user
friendly. However, this does not imply that there may be no other
conditions applicable on export.

*STE : State Trading Enterprises (STEs), for the purpose of this FTP, are those entities
which are granted exclusive right/privileges export and /or import as per Para
2.20 (a) of FTP. [Para 9.59 of FTP 2015-2020]

Standard Operating Procedure (SOP) for Filing Applications before DGFT for restricted
Export Licences(Non-SCOMET)

Standard Operating Procedure for filing of Applications before DGFT is available in Trade
Notice: 35 dated 25.10.20109.

Link: SOP for application for restricted Export ltems

Online application procedure for applying for export of a restricted items ( Non-

SCOMET)

Please refer to Trade Notice 50 dated 18.03.2019 for procedure to apply for export of
Restricted items (Non-SCOMET)

Link: Trade Notice 50

13
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SECTION I

LIVE ANIMALS; ANIMAL PRODUCTS

CHAPTER 1

LIVE ANIMALS

NOTE: 1 The term “Cattle” covers cows, oxen, bulls and calves

NOTE: 2 Export of wild animals and their products as defined in Wild Life (Protection) Act, 1972
including their part prohibited. See details in Table A.

NOTE: 3 Germplasm of cattle is classified in heading 0511
NOTE: 4
1. International Animal Health Certificate is required as per OIE guidelines vide Chapter 5.2, 5.7, 5.10 of
Terrestrial Animal Health Code (TAHC).

Agency/Department Concerned: Animal Quarantine & Certification Services (AQ&CS).
2. The export consignments of livestock and livestock products are examined technically with or without testing
as per the importing country requirement. Original physical copy of health certificates is required at destination.
Accordingly, health certificates are issued to the exporter.

Agency/Department Concerned: AQ&CS

ITC(HS) Code Item Description Policy Policy Conditions

0101 LIVE HORSES, ASSES,
MULES AND HINNIES

Horses:
0101 21 00 Pure-bred breeding animals Free except 1. Export permitted subject to Policy condition
Live Horses — specified at Note 4 of this Chapter
Kathiawari,
Marwari and 2. The export of wild animals will be subject to
Manipuri breeds Policy condition specified at Note 2 of this
which are Chapter
Restricted and
export permitted
under license
0101 29 Other:
0101 29 10 Horses for Polo Free except 1. Export permitted subject to Policy condition
Live Horses — specified at Note 4 of this Chapter
Kathiawari,
Marwari and 2. The export of wild animals will be subject to
Manipuri breeds Policy condition specified at Note 2 of thig
14
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which are
Restricted and
export permitted
under license

Chapter

0101 29 90

Other

Free except
Live Horses —
Kathiawari,
Marwari and
Manipuri breeds
which are
Restricted and
export permitted
under license

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0101 30

IASSES:

0101 30 10

Pure-bred breeding animals

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this|
Chapter

0101 30 20

Livestock

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0101 30 90

Other

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0101 90

Other:

0101 90 30

Mules and hinnies as
livestock

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0101 90 90

Other

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of thig
Chapter

0102

LIVE BOVINE ANIMALS

www.taxguru.in
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Cattle:
0102 21 Pure-bred breeding
animals:
0102 21 10 Bulls Restricted Export permitted under license subject to the following:
1. Policy condition specified at Note 4 of thig
Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0102 21 20 Cows Restricted Export permitted under license subject to the following:
1. Policy condition specified at Note 4 of thig
Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0102 29 Other:
0102 29 10 Bulls Restricted Export permitted under license subject to the following:
1. Policy condition specified at Note 4 of thig
Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0102 29 90 Other, including calves Restricted Export permitted under license subject to the following:
1. Export permitted subject to Policy condition
specified at Note 4 of this Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this|
Chapter
Buffalo:
0102 31 00 Pure-bred breeding animals Restricted Export permitted under license subject to the following:
1. Export permitted subject to Policy condition
specified at Note 4 of this Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of thig
Chapter.
0102 39 00 Other Restricted Export permitted under license subject to the following:
1. Export permitted subject to Policy condition
16
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specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter.

0102 90

Other:

0101 90 10

Bulls adult

Restricted

1.

Export permitted under license subject to the following:

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter.

0101 90 90

Other

Free except
Live Cattle and
buffaloes which are
Restricted

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0103

LIVE SWINE

0103 10 00

Pure-bred breeding animals Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

Other:

0103 91 00

\Weighing less than 50 kg.

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0103 92 00

\Weighing 50 kg. or more

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0104

LIVE SHEEP AND
GOATS

0104 10

Sheep:

0104 10 10

Sheep including lamb for
breeding purpose

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of thig
Chapter

17
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0104 10 90 Other Free Export permitted subject to Policy condition
specified at Note 4 of this Chapter
The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0104 20 00 Goats Free Export permitted subject to Policy condition
specified at Note 4 of this Chapter
The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0105 LIVE POULTRY, THAT
IS TO SAY, FOWLS OF
THE SPECIES GALLUS
DOMESTICUS, DUCKS,
GEESE, TURKEYS AND
GUINEA FOWLS
\Weighing not more than
185 g:
0105 11 00 Fowls of the species Gallus Free Export permitted subject to Policy condition
domesticus specified at Note 4 of this Chapter
The export of wild animals will be subject to
Policy condition specified at Note 2 of thig
Chapter
0105 12 00 Turkeys Free Export permitted subject to Policy condition
specified at Note 4 of this Chapter
The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0105 13 00 Ducks Free Export permitted subject to Policy condition
specified at Note 4 of this Chapter
The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0105 19 00 Geese Free Export permitted subject to Policy condition
specified at Note 4 of this Chapter
The export of wild animals will be subject to
Policy condition specified at Note 2 of thig
Chapter
0105 19 00 Guinea fowls Free Export permitted subject to Policy condition
specified at Note 4 of this Chapter
The export of wild animals will be subject to
18
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Policy condition specified at Note 2 of this
Chapter

Other:
0105 94 00 Fowls of the species Gallus Free 1. Export permitted subject to Policy condition
domesticus specified at Note 4 of this Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0105 99 00 Other Free 1. Export permitted subject to Policy condition
specified at Note 4 of this Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0106 OTHER LIVE ANIMALS
Mammals:
0106 11 00 Primates Free 1. Export permitted subject to Policy condition
specified at Note 4 of this Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0106 12 00 \Whales, dolphins and Free 1. Export permitted subject to Policy condition
porpoises (mammals of the specified at Note 4 of this Chapter
order Cetacea); manatees
and dugongs (mammals of 2. The export of wild animals will be subject to
the order Sirenia); seals, Policy condition specified at Note 2 of this
sea lions and walruses Chapter
(mammals of the suborder
Pinnipedia)
0106 13 00 Camels and other camelids Restricted Export permitted under license subject to the following:
(Camelidae)
1. Policy condition specified at Note 4 of thig
Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0106 14 00 Rabbits and hares Free 1. Export permitted subject to Policy condition
specified at Note 4 of this Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of thig
Chapter
0106 19 00 Other Free 1. Export permitted subject to Policy condition
specified at Note 4 of this Chapter
19
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2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0106 20 00 Reptiles (including snakes Free 1. Export permitted subject to Policy condition
and turtles) specified at Note 3=4 of this Chapter
2. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
Birds:
0106 31 00 Birds of prey Prohibited Not Permitted to be Exported
0106 32 00 Psittaciformes (including Prohibited. Not Permitted to be Exported
parrots, parakeets, macaws |However, export of
and cockatoos) Budgerigars and
Albino Budgerigars
is ¢ Free’ subject to
pre-shipment
inspection and
Policy conditions
specified at Note 2
and Note 3 of this
Chapter
0106 33 00 Ostriches; emus (Dromaius Prohibited Not Permitted to be Exported
novaehollandiae)
0106 39 00 Other Prohibited except Not Permitted to be Exported
items listed below.
0106 39 00 Jawa Sparrow Restricted Export permitted under license subject to the following:
1. A certificate from the Chief Wildlife Warden of]
the concerned state from where the exotic birds
(Jawa Sparrow) have been procured to the effect
that the birds to be exported are from the Captive
Bred Stock. Export Shall be subject to pre-
shipment inspection and CITES Certificate.
2. Policy condition specified at Note 4 of thig
Chapter
3. The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
0106 39 00 Bengali Fiches, White Free 1. Subject to Pre-Shipment Inspection.
Finches and Zebra Finches 2. Export permitted subject to Policy condition
specified at Note 4 of this Chapter
3. The export of wild animals will be subject to
Policy condition specified at Note 2 of thig
Chapter
Insects:
0106 41 Bees:
0106 41 10 Pureline Stock Free 1. Export permitted subject to Policy condition
20
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specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0106 41 90

Other

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0106 49

Other:

0106 49 10

Pureline Stock

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0106 49 90

Other

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter

0106 90 00

Other Live Animals

Free

Export permitted subject to Policy condition
specified at Note 4 of this Chapter

The export of wild animals will be subject to
Policy condition specified at Note 2 of this
Chapter
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CHAPTER 2

MEAT AND EDIBLE MEAT OFFAL

NOTE: 1 Beef includes meat and edible offal of cows, oxens and calf
NOTE: 2 Offal includes heart, liver, tongue, kidneys and other organs.

NOTE: 3 The export of chilled and frozen meat shall be allowed subject to the provision specified to the gazette
notification on raw meat (chilled and frozen) under Export (Quality Control and Inspection) Act, 1963. Offals of
buffalo too are subject to the same conditions of quality control and inspection. Laboratories duly recognized by
APEDA , as well as inhouse laboratories attached under the abattoirs cum meat processing plant registered with
APEDA and Agency approved labs, may also be used to conduct the necessary tests for confirmation of quality
under the supervision of the designated veterinary authority of the State. On the basis of these test and
inspections carried out by Veterinarians, duly registered under the Indian Veterinary Council Act, 1984,
employed by the exporting unit and supervised by the designated veterinary authority of the state, the veterinary
Health Certificate may be issued by the designated authorities of the state.

NOTE: 4 Export of canned meat products shall be subject to pre shipment inspection either by the State
Directorate of Animal Husbandry or Export Inspection Agency or Directorate of Marketing and Inspection
Government of India or Municipal Corporation of Delhi (MCD) in accordance with either the standards prevalent
in the exporting country or standards prescribed under the Meat Food Products Order, 1973 under Export
(Quality Control and Inspection) Act, 1963 or orders made there under.

NOTE: 5 Exports of gonads and other reproductive organs of buffaloes and the germplasm of cattle and
buffaloes in heading 0511 require an export licence.

NOTE: 6 Export of meat and meat products will be allowed subject to the exporter furnishing a declaration,
attached with copies of valid APEDA Plant Registration Certificate(s) to the customs at the time of export that
the above items have been obtained / sourced from an APEDA registered integrated abattoir or from APEDA
registered meat processing plant which sources raw materials exclusively from APEDA registered integrated
abattoir/abattoir. ITC (HS), 2018 SCHEDULE 2 — EXPORT POLICY

NOTE: 7 On the cartons for export of meat, the following details shall compulsorily be mentioned:- (i) Name of
the Product. (ii) Country of Origin (iii) APEDA Plant Registration No. (iv) Name of the exporter.

NOTE: 8 The designated veterinary authority of the State where meat processing unit is located, may issue the
certificate on the basis of the inspections carried out by Veterinarians duly registered under the Indian Veterinary
Council Act 1984 employed by the exporting unit and supervised by the designated veterinary authority of the
State. The Inspection Fee prescribed under the Export of Raw Meat (Chilled/Frozen) (Quality control and
Inspection) Rules, 1992 shall continue to be paid by the exporting unit to the Agency as currently applicable.

NOTE: 9

1. International Animal Health Certificate is required as per OIE guidelines vide Chapter 5.2, 5.7, 5.10 of
Terrestrial Animal Health Code (TAHC) .
Agency/Department Concerned: Animal Quarantine & Certification Services (AQ&CS).

2. The export consignments of livestock and livestock products are examined technically with or without
testing as per the importing country requirement. Original physical copy of health certificates is required
at destination. Accordingly, health certificates are issued to the exporter.

Agency/Department Concerned: AQ&CS
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ITC(HS) Item Description Policy Other Policy Conditions / Requirements
Code
0201 MEAT OF BOVINE ANIMALS,
FRESH AND CHILLED
0201 10 00 Carcasses and half-carcasses Prohibited
(chilled)
0201 20 00 Other cuts with bone in Prohibited
02013000 | Boneless (Beef of cows, oxen and | Prohibited
calf)

0201 30 00 | Boneless [Boneless meat of Buffalo Free Export allowed on production of a certificate from the
(both male and female) fresh and designated veterinary authority of the State, from
chilled. Boneless meat of buffalo which the meat and offal emanate, to the effect that

(both male and female) frozen] the meat or offals are from buffaloes not used for,
breeding purpose.
Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).
Quality Control and Inspection under Note 3 and 4
respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA
and designated veterinary authority of the State
where meat processing unit is located)
Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9
above
0202 MEAT OF BOVINE ANIMALS,
FROZEN

0202 10 00 |Carcasses and half-carcasses (frozen)| Prohibited

0202 20 00 Other cuts with bone in (frozen) Prohibited

0202 30 00 Boneless (frozen) Prohibited

(Beef of cows, oxen and calf)
0202 30 00 Boneless (frozen) Free Export allowed on production of a certificate from the
(Boneless meat of buffalo (both male designated veterinary authority of the State, from
and female) fresh and chilled which the meat and offal emanate, to the effect that
Boneless meat of buffalo (both male the meat or offals are from buffaloes not used for,
and female) frozen) breeding purpose.
Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).
Quality Control and Inspection under Note 3 and 4
respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
24
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meat processing unit is located)
Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0203

MEAT OF SWINE, FRESH,
CHILLED OR FROZEN

Fresh or chilled:

0203 11 00

Carcasses and half-carcasses

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0203 12 00

Hams, shoulders and cuts thereof,
with bone in

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0203 19 00

Other

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
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. Quality Control and Inspection under Note 3 and 4

. International Animal Health Certificate as per Note 9

breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS

above

Frozen:

0203 21 00

Carcasses and half-carcasses

Free

. Export allowed on production of a certificate from the

. Quality Control and Inspection under Note 3 and 4

. International Animal Health Certificate as per Note 9

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for|
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

above

0203 22 00

Hams, shoulders and cuts thereof,
with bone in

Free

. Export allowed on production of a certificate from the

. Quality Control and Inspection under Note 3 and 4

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
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meat processing unit is located)
Agency/Department Concerned: AQ&CS

International Animal Health Certificate as per Note 9
above

0203 29 00

Other

Free 1.

Export allowed on production of a certificate from the
designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.
Agency/Department Concerned:
Quarantine & Certification
(AQ&CS).

Animal
Services|

Quality Control and Inspection under Note 3 and 4
respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS
International Animal Health Certificate as per Note 9
above

0204

MEAT OF SHEEP OR GOATS,
FRESH, CHILLED OR FROZEN

0204 10 00

Carcasses and half-carcasses of lamb,
fresh or chilled

Free 1.

Export allowed on production of a certificate from the
designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.

Animal
Services|

Agency/Department Concerned:
Quarantine & Certification
(AQ&CS).

Quality Control and Inspection under Note 3 and 4
respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

Other meat of sheep, fresh or
chilled:

0204 21 00

Carcasses and half-carcasses Free

Export allowed on production of a certificate from the
designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
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the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0204 22 00

Other cuts with bone in

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for|
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0204 23 00

Boneless

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS
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3. International Animal Health Certificate as per Note 9

above

0204 30 00

Carcasses and half-carcasses of lamb,
frozen

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for|
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

Other meat of sheep, frozen:

0204 41 00

Carcasses and half-carcasses

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0204 42 00

Other cuts with bone in

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).
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. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS.

. International Animal Health Certificate as per Note 9

above

0204 43 00

Boneless

Free 1.

Export allowed on production of a certificate from the
designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS.

. International Animal Health Certificate as per Note 9

above

0204 50 00

Meat of goats

Free 1.

Export allowed on production of a certificate from the
designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS.

. International Animal Health Certificate as per Note 9

above

0205 00 00

Meat of horses, asses, mules or Free 1.

Export allowed on production of a certificate from the
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hinnies, fresh, chilled or frozen

. Quality Control and Inspection under Note 3 and 4

3. International Animal Health Certificate as per Note 9

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.
gency/Department Concerned:
Quarantine & Certification
(AQ&CS).

Animal
Services|

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS.

above
0206 EDIBLE OFFAL OF BOVINE
ANIMALS, SWINE, SHEEP,
GOATS, HORSES, ASSES,
MULES OR HINNIES, FRESH,
CHILLED OR FROZEN
0206 10 00 | Of bovine animals, fresh or chilled | Prohibited Not Permitted to be Exported
(Beef in the form of offal of cows,
oxen and calf)
0206 10 00 | Of bovine animals, fresh or chilled Free . Export allowed on production of a certificate from the
(Offal of buffalo except gonads and designated veterinary authority of the State, from
reproductive organs) which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.
Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).
. Quality Control and Inspection under Note 3 and 4
respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)
Agency/Department Concerned: AQ&CS
. International Animal Health Certificate as per Note 9
above
Of bovine animals, frozen:
0206 21 00 | Tongues (of cows, oxen and calf) | Prohibited Not Permitted to be Exported
0206 21 00 | Tongues (of buffalo except gonads Free . Export allowed on production of a certificate from the
and reproductive organs) designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
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breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0206 22 00

Livers (of cows, oxen and calf)

Prohibited

0206 22 00

Livers (of buffalo except gonads and
reproductive organs)

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS.

. International Animal Health Certificate as per Note 9

above

0206 29 00

Other (of cows, oxen and calf)

Prohibited

Not Permitted to be Exported

0206 29 00

Other (of buffalo except gonads and
reproductive organs)

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS
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3. International Animal Health Certificate as per Note 9

above

0206 30 00

(Edible affal of)Of swine, fresh or
chilled

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services|
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

Of swine, frozen:

0206 41 00

Livers

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0206 49 00

Other

Free

. Export allowed on production of a certificate from the

designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for
breeding purpose.

(Designated veterinary officer of the concerned state)
Agency/Department Concerned: Animal
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Quarantine & Certification Services
(AQ&CS).

. Quality Control and Inspection under Note 3 and 4

respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State where
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certificate as per Note 9

above

0206 80

Other, fresh or chilled:

0206 80 10

Of sheep/goats

Free

Export allowed on production of a certificate from the
designated veterinary authority of the State, from
which the meat and offal emanate, to the effect that
the meat or offals are from buffaloes not used for,
breeding purpose.

(Designated veterinary officer of the concerned state)
Agency/Department Concerned: Animal
Quarantine & Certification Services
(AQ&CS).

Quality Control and Inspection under Note 3 and 4
respectively as well as conditions stipulated at Note 6
and 8 above are required to be fulfilled. (Certificates|
from the laboratories duly recognized by APEDA and
designated veterinary authority of the State wherg
meat processing unit is located)

Agency/Department Concerned: AQ&CS

. International Animal Health Certif